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JUDGEMENT (ORAL)

(By Hon'ble Mr Justice V.S. Malimath, Chairman)

The Peﬁitiongrs came to this Tribunal apprehending
that their services may be terminated but the subseguent
svents have shown that it is otherwise. The petitioners.
have continued in service and it appears that there is no
threat\of termination either, Houéuer, in the circumstancas
there ié no need for us to exaﬁine the cass any further.

It is enough to dispose of this petition with the obseration
that thé fight of the petitionsrs to continue in service
shall be requlatec in accordance with the lau., No costs.
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